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Shri Ramanathan Chettiar: What 
is the total premium obtained by 
general insurance companies? Out CIt 
the same, what is the prop.:lrtion ot 
the foreign general insulance com-
panies and the indigenous insurance 
companies? 

Shri B. R. Bhagat: The gross pre-
mium underwritten was, tor example, 
in 1961-that is the latest figure avail-
able-for Indian insurers Rs. 31.85' 
crores and for non-Indian insurers 
Rs. 12.06 crores. 

Shri Rameshwar Tantla: Is it a tact 
that the Controlle!" of Insurance has 
got wide powe~ ot rules and regula-
tions (1Ver general insurance com-
panies? 

Shri B. B. Bhagat: That is true. 
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81ui B. B. Bhagat: The total assets 
in 1961 of Indian general imurers 
was Rs. 7:1..69 crores. 

Shri R. N. Makerjee: Could the 
House know a little more Epecifically 
whv the emergency i~ being brought 
into the picture? I:t it is in the inte-
rest ot the country as a whole, the 
emergency is a particularly propitious 
period when vested intere..-ts of this 
industry can be persuaded to support 
nationalisation. 

1IIr. Speaker: Government has given 
its decision. The non. Member is now 
arguing to have a change in that 
policy. That should be done in a diffe-
rent way. 

Shri R. N. Mukerjee: When the 
emergency is requisi~ioned as = eX-
cuse for doing certain things, we 
should know why in particular the 
emergency gives out certain special 
reasons for this kind of conduct on 
the part ot Government 

Shri Morarji Desai: There is no 
excuse in this and llOihing is trotted 
out. I only said that during the pre-
sent emergency when there are seve-
ral other factors prevailing, it is not 
possible to consider this in the man-
ner in which it has to be considered, 
and it is not possible to come to a 
conclusion also that it can be done. 
It is bristling with many dbliculties. 
Those difficulties ~annot be got ever 
during the emergency. Therefcre, it 
cannot be done. : 

Shri Beda: Since general insurance 
covers a number of types or bran~hes, 
when Government collect data, would 
they relate to .branches of general 
insurance or some of them Cr would 
Government think of a phased pro-
gramme? 

Shri MorarJi Desai: An these fac-
tors are under consideration. 

Oat ba BoasiDe' Schemes ot States 

+ r Shri P. VenkatasubbaUh: 
I Shrlmati Vimla Devl: 
I Shri BlshaDchander ~eth: I Shrl Yashpal Singh: 

Shrl Shiv Charan Gupta: 
·922. i Sbrl Daji: 

Shri S. M. Banerjee: 
I Shri Indrajlt Gupta: 
I Shri Surendra Pal Singh: 
I Shrl Basappa: 
L Shri Maheswar !liaik: 

Will the Minister of Works, nou5i~ 
aDd Bebabilltatioa be pleased to state: 

(a) whether it is a fact that a num-
ber of States have propo~ed a cut in 
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the housing IlChemes under the Phm 
provision; 

(b) if so, the reasons therefor and 
the effect it will have on the iltdus-
trial housing and productive efTort; 
and 

(c) the steps Government are ta·k-
ing to remedy the situation? 

The Deputy MiJlister in the Millistry 
of Works, Bousiag aud BehabiUtatioa 
(Slui p. S. Naskar): (a) Yes. 

(b) Due to Emergency. 

(c) The matter was dL<cussed with 
the Planning and Finance Ministers on 
the 15th and 16th of April, 1963. 

Shri P. Venkatasu.bbaJa.h: Is it a 
fact that the Planning Minister and 
the Finance Minister hold divergent 
views regarding the setting up of a 
Central Housing Corporation? 

The MinJster of Works, Ho~ 
IUld Behabilitatioa (Shri Mehr Chaad 
KhanDa) : It w ill not be correct to 
say that. The position today is tIut.t 
in the Third Plan, it has been laid 
down Or rather recommended that we 
should have a Central Housing 
Board. We have only to SEe whether 
such a Board can serve any useful 
purpose. If it is only duplication of 
euthority, it will not serve any pur-
pose at all. 

Shri P. Venkatasubbaiah: Do Gov-
ernment propose to impose a latu-
tory condition on employers to pro-
vide a certain percentage of houses 
for industrial workers every yea!? 

Shri Mebr Chand KhanDa: This 
matter has been discussed with . the 
Planning Minister only two days ago, 
and it is under our consideration. 
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'1'be IIiDIster 01 FiDaace Shri 
Morarji Desai): May I say there is DO 
question of any difterences or quar-
rels amongst Ministers. It is all dlle' 
to newspaper stories, I do not know 
from where they got it. 
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Dr. L. M. SlDghvi: Is the Govern-

ment in a position to state the praclse 
scope of the divergence of views in 
respect of the pros and cons of having 
a Central Housing Board which is 
prevalent in the Government? We 
would like to know the considerations 
for and against having a Central 
Housing Board whiCh was recom-
mended by the Planning Commission. 

Shrl Mehr Challd KhanDa: This 
question of the setting up of a Central. 
Housing Board has come up before 
the House and twice before the HoWl-
ing Ministers. We have discus!ed it 
aIDong ourselves in Delhi as well a~ 
in Bombay. The general concensus 
of opinion amongst the Ministers is 
that this Board is not goin~ to serve 
any useful purpose. That is the 
view of the state Ministers. but the 
Planning Commission feels that it 
might be of some help and assistance 
in mopping up funds. That is t~e 
only point we have to consider 
whether this Board will be in a posi-
tion to mop up funds during this 
emergency in addition to what the 
Finance Minister is doing. 

Shri Mahe'!wsr Naik: May r knO"'lr 
whether the Hou,ing Ministers from 
the States have suggested to the Gov-
ernment that the money earmarked 
for the HOusing Board should be 
placed at the disposal of the State 
Governments to restore the ruts? 
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Sbri Mehr CbaDcI Khanna: What the 
State Governments have done is this. 
They have cut down their own alloca-
tions and diverted the money meant 
for housing to other projects, and they 
are asking the Centre to find more 
funds, and the Finan-::e Ministel· very 
rightly told them that if they made 
an effort he was prepared to help them, 
but that he could not t.ll up the gap. 

Shri Shivananjappa: May I know 
whether there is a ~ut in the alloca-
tion meant for rural housing also? 

Shri Mehr Chand Khanna: It is an 
all-round cut, and it will affect rural 
housing also. 

Shri P. R. Patel: May I ]mow whe-
ther any allocations is made to subsi-
dise houses for the agricultural 
labou~s and agriculturists? 

Shri Mehr Chand KhuDa: I do not 
think I deal wiht them. That is the 
concern of the Ministry of Food and 
Agriculture. 

Dr. Sarojini Mahishi: What is the 
p('rcentage of reduction in housing in 
the various States, and which section 
of the housing scheme is belllg affect-
ed, specially? 

8hri Mehr ChaDd Khanu: The re-
duction is to the extent of 50 per c,·nt. 
There has been a certain amotTnt of 
misunderstanding, which was clarified 
by the Planning Minister only two 
days ago, namely that the directive 
issued by the NDC and the Planning 
Commission has been mterpreted very 
literally. The idea is that as fDr as 
industrial housing;s concerned, it 
should be given a very high priority. 
Unless we can put up houses for in-
dustrial workers, it will not help the 
production programme in the countrY. 

8hri Rari Vishnu Kamath: Is it a 
fact that the State Governments have 
been asked by the Centre to raise 
additional resources for these housing 
schemes, and if so have they expres-. 
sed their inability to do so? 

Shrl Mehr Chand Khanna: No. 
What the State Goverrunents bve 

been a.;)",o is this, th'lt the mane, 
meant for housing under the Plan 
should not be div ... rt"d to other 
projects. 

Shri P. Kunhan: Is it a fact that the 
progress of plantation labour housing 
schemes is very poor, and if so, what 
steps have bee ntaken for implem€nt-
ing it? 

8hrl Mehr Chand KhaIma: That is 
so. The difficulty has been about the 
element of subsidy. To industrial 
workers we are giving a certain 
amount of subsidy, about 25 per cpnt. 
Now, what has been suggested is that 
the same subsidy ~hould be given in 
the matter of plantation labour. The 
Planning Minister is setting up a small 
working group to examine this matter. 
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